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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

o .A .No.239/92 

BETWEEN: 

N,Rama Babu 

AND 

The Union of India 
rep, by its Secretary, 
Dept. of Personnel and 
training - Central 
Secretariat, North 
Block, New Delhi. 

The Union Public Service 
Commission rep, by its 
Secretary, Dholapur House, 
New Belhi. 

The Government of Aridhra 
Pradesh, rep, by its Chief 
Secretary, Secretariat 
8uildings, Hyderabad. 

Commissioner of Land Revenue 
and 	Chief SecretarD 
(toE-avt;csofA.p,, Station 

Hyderab ad. 

The SpeciaL Chief Secretary 
to the Govt. of A.P., 
Revenue Dept., Secretariat, 
Secretariat Buildings, 
Hyderabad. 

Date of Order: 15 

.. Applicant, 

Respondents. 

Counsel for the Applica-it 	 1. Mr.Y.Suryanarayana 

Counsel for the Respondents1_qflJ,9... Flr.N.Bhaskara Rao. 

Coct'Ma 4cfr the k€4 c&f&A .3 &tS- fir. D.Panduranga Reddy 
C- 	Ft4 GA. 

C nRA Ii: 

HON'BLE SHRI R.BALASUBRAMANIAN,MEMBER(ADMN) 

HONBLE SHRI T.CHANDRASEKHARA REODY,I'IEMBER(JUDL.) 

$ 

(Order of the Division Bench delivered by 

Hon'ble R.Balasubramanian, Mernberfldrnn.) ). 
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Copy to:- 

Secretary, Department of Personnel and Training, 
Union of India, Central Secretariat, North Block, 
New Delhi... t(oco( 

secretary, Union Public Service Commission, Dholpur 
House, New Delhi. 

Chief Secretary, Govt., of Andhra Pradesh, Secretariat 
Buildings, Hyderabad. 

Commissioner of Land Revenue and Special Chief Secre-
tary to Govt., of A.P., Station Road, Nampally, Hyd-bad. 

5. The Special Chief Secretary to the Govt., of A.P., 
Revenue Department, Secretariat, Sedretariat Buildings, 
Hyderabad. 

One copy to Sri. Y.Suryanarayana, advocate, CAT, Hyd-bad. 

One copy to Sri. N.Bhaskara Rao, Addl. CGSC, CAT, Hyd. 

One copy to Sri. D.Panduranga Reddy, Spl. counsel for 
A.P. State. 

One spare copy. 

Rsm/- 

t 



This application coming up for admission 

and upon perusing the application and on hearing, Mr.Y.Surya-

narayana, Mvocate for the applicant, Mr,N.Bhaskara Rao 

and Mr.D.Panduranga Reddy, Advocate for the resndents 

- - are present)  WE find that as of now the applicant does not 

come within the zone of consideration. His seniority is a 

matter stated to be pending before the State Government 

regarding notional seniority in the categories of Deputy _____ 

Tahsildar/Deputy Collector, In the circumstances We do not 

find that the applicant has-made out a case for his name to be 

- considered by the selection committee at the current sitting. 

It is not that the applicant ,will not have any remedy•• in the 

event .of:getting his due seniority in the category of Deputy 

Tahsildar/Deputy collector. 'sIn that event it is,. open to him 

to approach this Tribunal for a revieW Selection Comitt9e 

if necessary. With the above observation we dispose of this 

CA at the admission stage itself. 

(B. .EAIJASUBRAMAN IAN) 	 (T . U4ANDRAT SEKMAEA R DY) 
Member (Adrnn,) 	 Member (Judl.) 

Dated; 16th March, 1992. 	
/ 

(Dictated in the Open Court) 

D912tReistrar(Judl)\ 
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'ED 3Y 	1C,L,CNPARED BY 

CHF.CRED By 	 ApPROVED BY 

IN THE CENrRpJ. ADNINISrRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERAEAD 

THE HON'HLE MR.R.BALASUBRfl4ANIAN;M(A) 

AND 

THE HOW' BLE MR .T .CFLANDRASEKHAR REDDYs 
- 	M(JUDL) 

DATEDz  

GMUDGMENT: - 
4. 

0, A. Nc 

(iD. -)-- 

AdmjAed ang'int?im (d?rectciDt?s 
iss4ea/  

All 

LDizposed of with directions. 

Disrn4\sed e / f u 

O der"  Rej 	ed-- 

No ordeISas to •Os - 	-en etfl,- ;;;;'-. 
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